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I11 THE CEITIFAL ATMINISTRATIVE TRIBUIIAL, JALFUF PEIYV2H, JAIFPUR.

Date of Decisicn: 01.8.97
OA 322/97

1. Jagdish Marain Pegair, last emploved on the ot of Casual Lakcour in the

I\

offize of the Passport OEficer, Jaipur.

2. Hanuman Sahai, last emplsyed on the post of ‘Casmal Labour in the office o

1]

the Pasap-rt Nffizer, Jaipur.
‘ ... Applicants
Versus
1. Uniocn of India through the Secretary to the Swt.oof India, Ministry of
Exfernal Affairs, llew Delhi.
2. The Passport Offiser, Passpovt Office, University Mavy, Tonk Road, Jaipur.

3. Seema Jaidi, Casual Lakeour in the :ffice of the Passport Officer
Univerzity Marg, Tonk Road, Jaipur.
4,  Manoj rumar, Casual Labenr in the office of the Pagspovt  Officer,
niverzity Mary, Tonk Road, Jaipur.
. .. Respondents
CORAM:

HON'BELE MR.GOFAL FRISHIA, VICE CHATRMALT

For the Applicants ees Mr.Zhiv Kumar
For the Pespindents - .o -
O-R-D-E-R

FER - HOM'BLE-MR. 3GFAL TRISHIA, VICE CHATRMAILI

Applicants, named al-wve, in this application v,/s 19 of thez Administrative

Triktunals Ackt, 1985, have prayed for the following reliefs :-

"i) That the imrugned crder A£.15.11.95 (Anns.A-1 & A-2) dizengyaging the
applicants may please be declared illegal, arkitrary and fame mEy
please Le2 zet aside.

ii) That the vespondenta may please ke divected ko extend the kanefits to
the ap{dlcants of the achems granting of temporary status and
regularisation of camzal wirker vide office: memcrandum Jt 100993,
Further, the razpondents may please ke Jdirestsd o tale the apgplicants
on duty. |

iii)That the aprointment of respondenkts 0.2 & 4 may please ke cuashed and
applicants may please k2 re-snjaged.

iv) That any other order/divection’/relief may ke passed in favour of
arplicants which way ke deemsd fit, just and pooper under the facts
anl ~iroumatances of this case.

czytiﬂJd v) That the ccst of this application may ke aw arded. "
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2.  BHeard the learnsd counsel for the arglicants. Peruged the records.

2. Applicants were gerving asg casnal lakcurers in the ~ffice of the Fass ot
Officer, Jaipur. Both the applicants belong to Scheduled Caszte. Their names

were ragistered with the Emplovment Exchange and they were engaged Ly the
respondents wee.f. 6.4.92, after their names were sponsorel by the Employment
Exchange. However, their services have Leen terminated vide crler datad
15.11.95.

4, The learned counzsel for the applisante states that the applicants want to

make a rerreaentakicon ko the concernad anthority in regard to their grievance.

5. In the circumstances, this applicaticon is dispossl <f, at the staje of

B

admizsicon, with a Jdirection to the applicants £o male vepresentation regarding
their qrievanie t7 respondent 1.2 within 15 days of this crder. In case the
arplizants malke representaticn within the af-resaid tims, respondsnt lic.l shall

decide the representation of the applicants through a Jdztailed speaking crder

=)

Yesringy in view the TM Jdated 7.6.35, at Ann.A-3, and oM Jated 10.9.%3, at

Ann.A-4, within a pericd of twsy monthe from the dake of receipt of the

representation. A copy of the A and the armermarss therets shall ke =sent to

ﬂ.)
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respondent Noll alongwith a copy of this order.
(VAT
(E0OFAL I"PI"']NA)

VICE CHAIRMAN



